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LAW DEPARTMENT

NOTIFICATION

The8thApril,2020

No.3723-I-Legis-15/2020/L.– The Following Ordinance promulgated by the

GovernorofOdishaonthe7thApril,2020isherebypublishedforgeneralinformation.

ODISHAORDINANCENO.1OF2020

THEEPIDEMICDISEASES(AMENDMENT)ORDINANCE,2020.

AN

ORDINANCE

TOAMENDTHEEPIDEMICDISEASESACT,1897

INITSAPPPLICATIONTOTHESTATEOFODISHA.

WHEREAStheLegislatureoftheStateofOdishaisnotinsession;

ANDWHEREAStheGovernorofOdishaissatisfiedthatcircumstancesexistwhichrenderit

necessaryforhim totakeimmediateactiontoattendtheEpidemicDiseasesAct,1897inits

applicationtotheStateofOdishainthemannerhereinafterappearing;

NOW,THEREFORE,inexerciseofthepowersconferredbyclause(1)ofarticle213ofthe

ConstitutionofIndia,theGovernorofOdishaispleasedtomakeandpromulgatethefollowing

OrdinanceintheSeventy-firstYearoftheRepublicofIndiaasfollows:-

1.ThisOrdinancemaybecalledtheEpidemicDiseases(Amendment)Ordinance,2020.

2.IntheEpidemicDiseasesAct,1897initsapplicationtotheStateofOdisha, (hereinafter

referredtoastheprincipalAct),insub-section(2)ofsection2, afterclause(b),

thefollowingclauseshallbeinserted,namely:-

“(c) procurementofgoods,services and equipments necessary for

preventionandcontroloftheepidemicdiseaseandthemannerofsuch

Shorttitle.
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procurement.”

3.IntheprincipalAct,forsection3,thefollowingsectionsshallbesubstituted,namely:-

“Penalty.

3.Whoevercontravenesordisobeysanyorderorregulations

madeunderthisActshall'bepunishablewithimprisonment

foraterm whichmayextendtotwoyearsorwithfinewhich

mayextenduptotenthousandrupeesorwithboth.

Offence

to be

cognizable

andbailable.

3-A.EveryoffenceunderthisActshallbecognizable

andbailable.

Compounding

ofoffence.

3-B.(1)Anoffencepunishableundersection3may

eitherbeforeoraftertheinstitutionoftheproceeding,be

compounded by such officerand on paymentofsuch

amountasthestategovernmentmay,bynotification,specify

inthisbehalf.

Providedthattheamountspecifiedshallnot,inany

case,exceedthemaximum amountofthefinewhichmaybe

imposedfortheoffencesocompounded.

(2) Where the offence has beencompounded

undersub-section(1),noproceedingorfurtherproceeding

shallbetakenorcontinuedagainsttheoffenderinrespectof

theoffencesocompoundedandtheoffender,ifincustody,

shallbedischargedforthwith”.

PROF.GANESHILAL
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Datedthe7thApril,2020

GOVERNOROFODISHA

SASHIKANTAMISHRA

PrincipalSecretarytoGovernment
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